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DATE OF DECISION 	\ -r L ° 

Suresh Kurnar A. Raval 	citiiir ApDljcaflt 

Mr. B.B.Goia 	 Advocate for the Petitioner(s) 

Yrsu 

Uni on of India and2ohers Respondent 2 

L:.r 4--.i 	Mya 	 Advocate for the Respona(s) 

CORAM 

The Hon'ble Mr. 	M •L . Singh, 	?hinistr&:ive I'cnber 

The H on'ble Mr. 	N .R. Chandran, 	Judicial Mcn'ther 

Whether Reporters of local papers may be allowed to see the Judgement? t/- 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 14- 

Whether it needs to be circulated to other Benches of the Tribunal? 
MGtPR)-1 2 CATR6-3 	5OOO 
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Sureshkumar Anantrai Raval, 
3, Swaminarayan's Blocks, 
Vadipara, Parmar Road, 
surenc5ranacrar. 

(dvocate: Mr. 2,3. Gogia) 

Applicant 

versus 

Union of India, thraigh 
'1estern Railway, 
Chuchg ate, 
Bombay. 

Chairman, 
Railway Recrujtrnent Board, 
Bombay Central. 

Chairman, 
Railway Recruitment Board, 
Ahrnedabad. 

espondents 

(Advocate: Mr. B.R.Kyada) 

JUDGMI ENT 

O.A. 225 of 1989 

Per: 	Hon'ble Shrj N.t. Chandran , Judicial Member 

Heard the counsel for the applicant 

and respondents. In view of the avennents in 

M.A,714 of 1989 in M.A.353 of 1989 for condo-

nation of delay, the Miscellaneous Application 

is allowed. The Original 7pplication is admit- 

ted. The counsel for the respondents takes 

notice. Inasmuch as the issue raised in 
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the application is covered by an e arlier 

decision of this Tribunal, we are taking up 

the main application 	 for 

disposal. 

The applicant herein appeared for the 

examination conducted by the Railway 

Recruitment BOard, Bombay (2nd respondent) 

under Employment Notice No.2/1980-81 for 

non-technical popular caegories under category 

No.25(.), (B), (C), (D), (E), (F) and (G) i.e. 

Probationary Assistant Station Master, Guard, 

Cortnercial Clerks, Telegraph Signallers, 

Ticket Collectors, Train Clerks and Office 

Clerks. The applicant was permitted to take 

the written examination and he was successful. 

Subsecuently he was asked for appear in the 

interview conducted on 4-31982 and he had 

qualified in the above interview also. 

Ihorefter, he was directed to aPoear for a 

Psychological Test for the category of Assi:tant 

Sttjon raster on 26-4-1982 end the applicant 

apeared for the same. There had. been an 

enormous delay in announcing the results and 



he had come to know tha: other -oersons who had 

appeared for the examination had been offered 

appointment. Therefore, he has approached this 

Tribunal with a prayer to direct the respondents 

to corrunicate the result of the Psycho1cal 

'est and if the applicant had not passed in the 

est to qualify for the post of Assistant 

Saticn Master, to consider him for any of the 
I 

other posts in terms of the Pailway Board's 

letter No,E(NG)III 76/16 dated 10-11-1976. 

Shri 3.13. Goia, the learned counsel 

for the aoplicant, brought to our notice the 

Orders of this Tribunal in OA 195/986 and 

TA 1305/1986. e have penised the judgements 

in both the cases. 	In TA 1305/1986 this 

Tribunal held that even though the petitioners 

cannot create a right to selection or appointment 

by passing of tests, they are entitled to 

information regarding the marks secured by them. 

Therrfore, in that case this Tribunal directed 

the respondents to announce the marks secured by 

the applicants. In the other case cited by the 

learned counsel for the applicant viz., OA 196/86, 

.c\, 



/ 
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it was conceded by the Railways that there was 

a mistake which resulted in rot appointing the 

applicant therein. Therefoj:e, the Court 

recorded the stLement and directed the 

department to appoint the applicant therein 

from the date on which a person who had secured 

a lesser mark than the applicant was appointed. 

e are of the view that the decision of this 

Tribunal in 07 196/1986 will not apply to the 

facts of the present case. In the said 

decision, the Court directed the respondents 

to appoint the 4pplicaftt therein because the 

respondents conceded that because of some mistake 

the applicant was denied appointment. This is 

not the case here. However, the decision of this 

Tribunal in TA 1305/1986 would apply to the facts 

of this case In that case it was held that a 

person who had taken the examination would be 

entitled to be informed of the result. T.A. 

1305/1986 also relabed to the same examination 

held pursuant to Employment Notice N0.2/19801 

urer which the applicant herein also took the 



H 
examination. We therefore direct the respondents 

2 and 3 to inform the applicant of the result 

of the examination held as per Enloyrnent Notice 

1,To.2/1980-81, including the marks secured by him. 

This direction should be compld with within a 

period of two months from the date of receipt of 

this order. In view of this we are not granting 

the other relief sought for by the applicant 

that he would 	entiled to an alternative 

employnent if he haci not passed the Psychological 

Test. We also make it clear that it would be 

Open to he applicant to take such other steps 

that ai:e available to him under law, if after 

coming to rnow of the result and the maks 

obtained by him in the examination, certain rights 

flow to him. 

The O.A. is allowed to the limited extent 

as above. 

h 

(N.R. CHANDP]) 	 (M.M.SINGI-I) 
JLDICIAL I'tiEi'BER 	ADMINISTRAVE MEMBER. 

Note: 
CA to he numbered before despatch 
to parties. 
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ii../714/89 
with 

i.-./353/89 

in 
O../225/89 

CCi 	FIonb1e r. G.S. 1air 
	Vice Ch -:irrnan 

1Iontble rir. I.. Singh 
	

i\drninistretive 
Menber 

23. 3.1990 

counsel of respondents prays for time 

for filing reply. Accordingly, it is adjourred. 

(M.M. ingh) 
Administrative Member 

(G.S.Nair) 
Vice Chairman 

*mogera 



M. A. 714/89 
in 

M. A. 353/89 
in 

Administrative, Member 

an .. Judicial Member 

the applicant and respondents. 

k. 
( M. M. Singh ) 

Administrative Member 


